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IN THE CENTRAL ADMINISTRATIVE TAIBUNAL
PRINCIPAL BENCH NEW DELHI

O.A. Ne. 2425/1990
New Delhi, dated the 7th December, 1994

CORAM
Hen'ble Shri N.V. Krishnan, Vice Chairman(a)

Hen'ble Smt.lakshmi Swaminathan, Member (J)

- Shri Mang<la Ram .

Examiner Highly Skilled Grade-I .
7/Ne. KN/24, Detechment, A.A.I.W,,
Kanpur-9 .

C/e Mr.M.A. Hehman, Advecate,
. Supreme Ceurt Bar Library,
Tilak Marg, New Delhi=l

L)

.so Applicant

(Nene fer ths applicent )

versus

ls Unien of India threugh the Director,
DTD & (P) Air,
H-Bleck, Ministry Of Defence,
Gevt.of India, New Delhi-1100ll

2. The Officer Incharge,
- Air Armament Inspe:ctlen Wing,
Khamaria, Jabalpur (M.P.)

3. 3hri Inderpal,Officer Inchorge,
Detechment, AA.I.W, Kanpur=9

... Respendents

(Nene for the respendsnts ) ‘

ORDER (ORAL)

[ Hen'ble Shri N.V. Krishnan, Vice Chairmsn(A))

The applicent is aggrieved by the penalty
@varded by the Ann.VIII dated 3-1-1990 and seekia directien
te set aside that order. We have perused the case, The Ann.A.b

erier dated 6-6-1989 passed by the Officer in Charge eof the
Air Armament Inspectien Wing (AIR),Ministry of Defence,

Khamaria, Jabalpur, respendent Ne.2 makes it clear that

T




2.

disciplinery preceeding under rule 14 of the CCS(CCa)

Rules, 1965 was initiated against the applicant

vide erd@f>éat@é_6@6-l989 (Ann.A=6) resreduced below:ie

(a)

(b)

(c)

quoted false first class ticket number
for the journey fromNew Delhi to Madras
Central in respect of himself and five
sther members ¢f his family,

cheated the Gevi.by preducing a false
decument in ferm ef first class ticket
Ne. 00883-088 in suppert ef his LIC
claim fer first class fare frem New Delhi

te Madraes Cenhral.

cellected a tetal sum of n 8,400/-
tewards his LTC claim which fraudulently

Adncluded the ameunt ef first class frem

New Delhi te Madras Centrsl for himself
and five sther members eof his family.

te

The matter was rerentrus@ed/the tnguiry Officer whe fauﬁd
him guilty and accerdingly disciplinery autherity vide his
srder dated 6-6-1989(Ann.A.5) impesed upsn the applicent
penalty ef cempulsery retirexent from service with

effect frem the date of receipt of this order.

The applicent filed an appeal which has been

dispesed of by the erder datad 3=1=90 (Ann.A=8) eof the
Directer Technical Develepment and Preductien(air),
respendent Ne.l. Appellate Autherity censidered the

penalty te be severe and required reductisn as fellews :w
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from service @nd impeses the penalty ef
reduction eof his pay by three stages with

cunulative effect. His pay will e reduced

frem » 1560.C0 te Is 1470,00 w.e.f, the date
. , of issue ef his cempulsery retirement erder.
He will draw his next increment enly en ClDec.
1990 and his pay will e raised frem = 1470.C0
te s 15C0.CO an that date, if etherwise in

srder. The intervening peried from the date
‘ ‘ ‘of his cempulsery retirement and the date
J o of rejeining will ke trested as en Extra
Oreinary Leave. Shri Msngle Ram, EHS I, shall
élse refund % 8,400.CC tegether with interest,
25 charged, drawn by him &5 LIC claim."

Aggrieved by the Ann.A.8 erder this C.A. has been
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" New thepfore , the undersigned herelby ‘
sety aside the srder ef cempulsery retirement
|
|
|
filed,
3. Nene appeared fer the parties. Hence the

erder is passed after a perusal ef the recerds,

4, The applicant has challenged the erders en

mamygreunds . The fellewing enly deserve netice.

(1) Respendent Ne.2 was nﬁt the aytherity
cempetent te pass the erder of cempulsery
retirement.

(ii) Ne pemmlty fer reductien ef time scale ts a
lewer stage can be inflicted fer unspecif ied
peried as a permanent measure.

{iii) Treating the peried from cempulsery retirement
te the date ef rejeining as Evtra srdinary
leave is erreneous, wecauss the cempulsery

retirement erder hes heen set aside ,
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5.  '~ The greund which sheuld have gene te the

reet of the matter is that the Ann.A.6 erder has
bseen passed py an 1ncompetent iuthﬁrluy whe was net

the appolntlng autherity, We have seen the
aéplicatisn; Ne feundatien, whatseever, has peen
lacd | |

el fer making this allegatien. Further, it appears
that he had net raised this greund befere the

appellate autherity. Therefore, this ground is

baseless.

6. - e have seen the erder ef penalty as impesed
by the Appellate Authority vhich is repreduced in

para 2. That erder does neot suffer frem any

. infirmity. The erder eof penalty is definite in

all mespects. The appellate aytherity is cempetent
te give directien &s te hew the peried from the date

the applicant was retired q@mpulsorily until he is

‘reinstated should be regularised,

7. In the circumstances, we find ne merit in the
CA. ACC@rdlngly it is dismissed. \gx-’///ﬂ 3ﬁ
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SLodeld 5 /ll
(Lakshmi Swamln,than) : '  (N.V. Krishnan )
Member (J) ' | Vice Chairman (A)
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